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CSKTRAL AMIKISTRATIVE IRIBUNA

LUCi<NOv'̂  BENCH

Luciaraw

Original Application No. 4 2 of 1937 

Uraj?ao Singh andothers
Applicants

ver su s

Union of India & otrers o ^
i<espoments.

Kon. Mr. Justice U.C.Srivastava, V.C.
h m ,  Mpmh ^ r . ____ ___

(Hon. Mr. Justice U.C.Srivastave, V.C.)
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The applicants-/:. „orkins as Hej-d Telephone 

Operator, Lucjmow , h«va aamlttedly claimed the relief, 

which is O f  general nature and atfect the general 

categoryof staff o f  the Nortl-,ern Railway. They have

pri^yed that the respondents be directed not to make ^

P o Colons or fill up any vacancies in any cadre of 

the Northern Railway including the cadre of Telephone

-/< =®<aidates belonging to SC and ST

in a manner as would exceed 15-/. and 1H% of 4ie total 

numbef of posts, and to testraintte respondents from

effecting any such prcmotion or appointment on the 

ground of Seniority acq-dir,d on the basis o f  worxi^j of

40 point Roster re,s.lting in excessive representation to

the Reserved category cancidates,

2- As a matter of fact , nowhere^it has been

ed a_ to how the applicants are affected. This 

matter has already been decided at /aiatiababad Bench
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in ^ .C .M allK .^  case in which interim o r d e r l _  

passed w  the Supreme Court, as such no o r d .r ^

~  this appl^tion is asposea Q . „
ML Wah h fch<
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Luc,know;Dated 8 . 1 . 9 3 ,

Vice Chairman.
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